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damage have also been given appropriate 
reliefs, in respect of tendering the minimum 
qualifying yield. All such cuttivators, who had 
applied or licence for poppy cultivation for 
the crop year 1989-90 and who were other­
wise eligible in accordance with the general 
condittons for grant of licence for 1989-90 
notified by the Central Government, have 
been issued licence for cultivating opium
poppy.

Kaul and Tandon Committee Recom* 
mendation on Development of Kandia

Free Trade Zone

328. SHRIBABUBHAIMEGHJiSHAH: 
Will the Minister of COMMERCE'AND 
TOURISM be pleased to state:

(a) whetherthe recommendations made 
by Kaul and Tandon Committee set up by 
Government for expediting the development 
of Kandia Free Trade Zone have not been 
fully jrfiplemented till now; and

(b) if so, the details of recommenda­
tions which have since been implemented 
and the steps conemplated by Government 
for implementing the remaining recommen­
dations?

THE MINISTER OF COMMERCE AND 
TOURISM (SHRIARUN KUMAR NEHRU);
(a) and (b). The Tandon Committee was set 
up to examine the problems faced in the 
working of Free Trade Zones and the Scheme 
of 100% Export-Oriented Units. The Com­
mittee made a number of recommendations 
for accelarating the process of these 
schemes. The main recommendations were 
to set up five or six new EPZs and to allow 
EPZ Units to sell 25% of production in 
Domestic Tariff Area. These recommenda­
tions have been implemented.

The Kaul Committee was set up to look 
into the problems of the Kandia Free Trade 
Zone with a view to suggest measures to

ensure a miyor export thrust from this zon*. 
The major recommendattons of the Kaul 
Committee included extenston of Income- 
Tax HolMay for a pernd of five years; per- 
misston to sell a part of the production of 
Kandia units in Home-Market; reimburse­
ment of Central Sales Tax; provWing of 
permanent import-policy frame work; work­
ing capital atconcesskmal rates; payment of 
transport subskiy on percentage basis etc. 
Ail these recommendattons have been im­
plemented by the Government. Units in 
Kandia FTZ, as in other zones, enjoy corpo­
rate tax holiday for a perkxJ of 5 years in a 
bk)ck of 8 years; Central Sales Tax paki on 
purchase from outskle the State is reim­
bursed by the Zone Administratton, import of 
capital goods, raw materials, consumables 
etc. are permitted in the zone under OGL on 
a regular basis and working credit facility is 
available for a penod of 180 days without 
production of export orders.

While the Kaul Committee recom­
mended a separate Act for Kandia Trade 
Zone, theTandon Committee recommended 
creation of a Central Unified Authority for the 
development and administratnn of all the 
Export Processing Zones, including Kandia. 
This suggestton is under consideration of 
the Government.

TjlanSDort facilities for Tourist places in 
M.P.

329. SHRI RAGHAVJI: Will the Minis­
ter of COMMERCE AND TOURISM be 
pleased to state:

(a) the names of places of tourist impor­
tance in Vadisha and Raisen districts of 
Madhya Pradesh.

(b) whether adequate transport facili­
ties for visiting tfw said places has been 
provkled; and

(c) if not, the time by whteh these




